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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 803/2022 

IN RE: 

AJIT SINGH  …APPLICANT 

VERSUS 

 STATE OF PUNJAB  …RESPONDENT 

REPLY ON BEHALF OF THE PROJECT PROPONENT AS PER THE 

DIRECTIONS OF HON’BLE N.G.T VIDE ORDER DATED 

20.10.2023.  

MOST RESPECTFULLY SHOWETH: 

1. The present reply is being filed on behalf of the Project Proponent, in

pursuance of the directions issued by this Hon’ble Tribunal vide its order

dated 20.10.2023. The relevant portion of the Order dated 20.10.2023 is

reproduced hereunder for ease of reference;

“5. The record reflects that Project Proponent had obtained EC in the 
year 2008 and as per the provisions prevailing on that date, the validity 
of the EC could be for initial period of five years further extendable to 
five years. The project has not yet been completed, hence, the project 
proponent is required to explain if after expiry of the EC he can 
proceed with the project. 

6. Considering the issue involved in this matter, at this stage, we deem 
it proper to issue notice to Omaxe Greens Housing Society at Ambala 
Chandigarh Expressway, Village Jharmari, District Mohali, Punjab.” 

Before entering into the merits of the present complaint and placing 

relevant facts and documents on record, the Project Proponent herein 

submits that the Project i.e. Omaxe Greens is complete in all respects and 
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the Project Proponent has already applied for and obtained the 

Occupancy Certificate from GMADA i.e. the Competent Authority. 

 
2. For context, the Project Proponent herein is a publicly listed company 

registered under the Companies Act, 1956 and deals in development of 

real estate in the form of integrated township, comprising of residential 

and commercial plots of various dimensions, residential apartments, 

villas, multiplexes and malls etc. The Project Proponent is now one of 

the top builders in India and the most trusted brand in real estate. With 

over three decades of experience in real estate and construction 

contracting. It is further submitted that the Project Proponent enjoys a 

great reputation in completing projects of great magnitude with 

efficiency and in compliance with environmental norms. The Project 

Proponent herein enjoys immense goodwill and reverence in the real 

estate market, and has earned the same through its numerous gratified 

customers. Owing to its prompt work-ethic and strategic planning it has 

successfully developed and delivered timely possession of several 

residential group housing projects, townships, commercial projects etc., 

across the India. 

 
3. It is submitted that Omaxe Greens is a project by the Project Proponent 

in Jharmari,  Dist. SAS Nagar, Punjab - 140501. The Project is group 

housing project and has been built in terms of the extant building plans 

and sanctions. Omaxe Greens offers some of the most conveniently 

designed apartments. The project is spread over 15.35 Acres and has 584 

units. There are 9 buildings in this project. While the project was 

launched in December 2008, the constructions of the project was 

completedfirst in 2011 and second was in 2019. Pursuant to the above, 

the possession of individual units were offered to the allottees and the 
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Project stands duly occupied. 

 
4. Before adverting to the merits of the Complaint and the reports issued by 

the PPCB, the Project Proponent herein craves leave of this Hon’ble 

Tribunal to place on record certain facts relevant to the adjudication of 

the present complaint. 

 
BRIEF FACTS 

 
i. The aforementioned Project in the name and style of Omaxe Greens 

at Village Jharmari, Tehsil Derabassi, Mohali was floated by the 

Project Proponent in 2006. The Project is on an area of 15.35 acres 

and the the lisence under Punjab Apartment and Property Regulation 

Act, 1995 (‘PAPRA’) vide Letter no LDC 2006/175 dated 

14.03.2006 and the same was valid till 31.12.2019. In terms of the 

extant environmental guidelines, applied for environmental 

clearance from the Ministry of Environment & Forests vide its 

application and subsequent letters dated 20.12.2007, 08.02.2008, 

17.03.2008 & 31.03.2008. This clearance was sought for in terms of 

EIA Notification 2006. 

 
ii. In pursuance to the aforementioned application of the Project 

Proponent, the Director of Ministry of Environment & Forest vide 

Letter No. 21-408/2007-IA.III dated May 08, 2008 accorded 

environmental clearance to the Project as per the provisions of the 

EIA Notification 2006. A copy of the Letter No. 21-408/2007-IA.III 

dated May 08, 2008 is annexed herewith and marked hereunder as 

ANNEXURE AR-I. 

 
iii. As the project is a Brobdingnagian undertaking, the same was  built 

as per approved layout plan., and , the Project Proponent herein 
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applied for and was subsequently granted occupancy certificates 

from the Greater Mohali Development Authority, S.A.S. Nagar 

(‘GMADA’), i.e. the Competent authority. Copy of the Occupancy 

Certificates dated 03.12.2010, 01.03.2011 and 07.11.2019 are 

collectively annexed herewith and marked hereunder as 

ANNEXURE AR – II (Colly). 

 
iv. During the currency of the construction of the Project, the consent to 

operate from the Punjab Pollution Control Board  (‘PPCB’) was duly 

obtained and the same was valid till 31.03.2022, thereafter the 

Project Proponent applied for renewal of the consent to operate on 

29.03.2022 and the requisite fee for renewal up till 31.03.2024 was 

also paid, however the application for renewal is still pending with 

the PPCB. A copy of the Consent to Operate under the Air Act, 1981 

and Water Act, 1974 valid up to 31.03.2022  issued by the PPCB is 

annexed herewith and marked hereunder as ANNEXURE AR – III.  

 
v. Pertinently, the Project Proponent in their application seeking 

extension of consent to operate categorically stated as under; 

 
a. Completion and occupancy certificate for 9 towers consisting 

of 584 flats had already been obtained from GMADA 

b. Out of the 9 towers, 4 towers (GT 4, 6, 8 & 9) have been 

provided with dual plumbing system and over 236 flats in the 

Project were using treated water for flushing. 

c. Out of the 584 flats, the Project Proponent had taken 

appropriate measures for water and waste water generation for 

450 families, i.e., 50 more than the actual families occupying 

400 flats in the Project. 

d. STP with a capacity of 250 KLD, expandable upto 500 KLD 
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was installed and fully operational in the Project to cater to the 

aforementioned 450 families. 

e. Requisite renewal fee for consent to operate under the Water 

& Air Act had been paid for 5 years in 2019, however consent 

was granted only upto 31.03.2022, thus it was requested that 

the consent to operate be extended up till 31.03.2024. 

 
Copy of the application for renewal of consent to operate along with 

proof of payment of license fee till 31.03.2024 is annexed herewith 

and marked hereunder as ANNEXURE AR – IV (Colly). It will also 

be pertinent to mention herein that while 4 out of the 9 towers are 

admittedly retrofitted with dual plumbing system and over 236 flats 

in the Project are using treated water for flushing, the remainder 

water usage is being supplemented with Karnal Technology, wherein 

approximately 3 acres of land has been allocated for the said purpose 

and is adequate to service the remainder requirement for waste water 

treatment. 

 
vi. Pursuant to the application of the Project Proponent for CTO, one 

Mr. Ajit Singh, President of Omaxe Greens Welfare Association, 

residing at House No. 04, Tower 01, Omaxe Green, Complainant 

herein, filed a complaint before the PPCB, alleging that the STP of 

the Project was non-functional for the last one year and allegedly 

untreated sewage was being discharged directly into an open area 

adjacent to the housing complex. Pursuant to the said public 

complaint, the PPCB issued a Show Cause Notice to the Project 

Proponent and in accordance to the personal hearing on 01.08.2022, 

the PPCB issued  a letter dated 08.08.2022 which was received by 

the Project Proponent on 11.08.2022. in terms of the order dated 
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08.08.2022, the Consent to operate for the Project was refused by the 

PPCB and fresh recommendations were sought for by the 

Environmental Engineer, RO, SAS Nagar. A copy of the proceedings 

before the Chiarman PPCB dated 08.08.2022 is annexed herewith 

and marked hereunder as ANNEXURE AR – V. 

 
vii. In accordance with the directions of the PPCB, the Project Proponent 

also got done testing of the civil/engineering component of the 

Project tested from Chandigarh Pollution Testing Laboratory, 

wherein vide report dated 25.10.2022 bearing number 

CPTL/EC/2022/10/33(W) for Water and CPTL/EC/2022/10/33(A) 

for Air all the samples collected by the Lab were found to be within 

permissible limits. These certificates meticulously present the quality 

standards and the current status of solid and groundwater quality. A 

copy of the report dated 25.10.2022 bearing number 

CPTL/EC/2022/10/33(W) and CPTL/EC/2022/10/33(A) are 

annexed herewith and marked hereunder as ANNEXURE AR-

VI(COLLY). 

 
viii. Thereafter on the request of the Project Proponent, another oral 

hearing was held before the Chairman PPCB on 25.11.2022, wherein 

after considering the response of the Project Proponent decided as 

under; 

 
a. The project proponent shall operate its STP regularly and 

efficiently so as to achieve the effluent standards prescribed by 

the Board. If the STP installed by the project proponent fails to 

achieve the prescribed effluent standards, environmental 

compensation shall be imposed on the project. 

b. The promoter company shall immediately install additional 
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module of STP so as to have total capacity of STP as 400 KLD 

within 03 months and also submit the proposal to the Board 

111 form of PERT chart for the same, within one month. 

c. The promoter company shall not discharge its domestic 

effluent (treated or untreated) into choe/drain/river Ghaggar or 

in inland surface water at any time or any other unauthori1cd 

place by any unauthorized means. 

d. The project proponent shall well maintain the plantation area 

(0.5 acre) as per karnal technology so as to ensure that there is 

no wild vegetation in the plantation area, shall provide 

permanent pipeline network for uniform distribution of 

wastewater in the entire plantation area and shall ensure that 

there is no stagnation of wastewater in the plantation area at 

any time. 

e. The PP shall submit a concrete scientific proposal for disposal 

within 15 days In the office of Environmental Officer, RO, 

SAS Nagar to handle treated wastewater from the project at 

completion stage. 

f. PP shall also develop the vermi composting to manage the 

biodegradable solid waste. PP shall not throw, burn or bury any 

solid wastes in open outside premises or in drain/ water bodies. 

g. PP shall promote use of alternatives of single use plastics 

(SUP) and awareness to discourage use of plastic, through their 

Corporate Environment Responsibility (CER) activities. 

h. PP shall ensure that there are no usages of single use plastic- 

thermocol disposable items such as water bottles/ water 

pouches/water cups, plates, forks, spoons, straw etc. and single 

use decorative material made of plastic-thermocal or any other 

non-biodegradable material in the premises. 
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i. The PP shall maintain the record of readings of water meters 

provided on the pipelines so as to verify the water balance. 

j. The PP shall apply for CTO under the Water Act, 1974 and Air 

Act, 1981 within 7 days alongwith requisite documents/fee. 

k. The Environmental Engineer, Regional Office, Punjab 

Pollution Control Board, SAS Nagar shall visit the project site 

to verify the statements of the project proponent, process the 

consent to operate applications for the project proponent under 

the Water Act, 1974 and Air Act, 1981 on merits and send his 

report/recommendations in the matter accordingly. 

 
A copy of the proceedings before the Chiarman PPCB dated 

25.11.2022 is annexed herewith and marked hereunder as 

ANNEXURE AR – VII 

 
ix. In pursuance of the aforementioned directions, the SDM, Derabassi 

& AEE, PPCB, RO, Mohali also visited the Project for an inspection 

on 02.03.2023 (@ Pg No. 32 of the record). Relevant observations of 

the Officers during their inspection are reiterated hereunder; 

a. There exists 1 STP with capacity of 250 KLD on the Project; 

b. The construction of an additional STP is nearing completion 

and the finishing work on the additional STP is underway; 

c. As per the records of the outlet at the STP, around 164 KLD  

of treated waste water was lifted in February 2023. 

d. The Project Proponent has developed around .5 acres of the 

land area as per Karnal technology, although the area is not 

adequate for disposal of 400 KLD of effluent, at present only 

approx. 170 KLD, is being generated; 

e. The Project Proponent has provided 2 RWH pits for storage 
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and carrying of water to the nearby stormwater drain and when 

the water flow is high in the rainy season, the rain water is 

lifted from these pits to the said drains by use of motors and 

pipelines. 4 additional pits were also to be commissioned by 

the Project proponent by April, 2023; 

f. There is a stormwater drain passing through the project 

premises and while it is open outside the premises of the 

Project, the same is covered throughout its course inside the 

premises of the Project; 

g. While there is some stagnant water found inside the drain, the 

effluent is likely from Jharmani Village, which is adjacent to 

the Project as no outlet of the project is found in the drain; 

 
It is reiterated that dual plumbing system is being used for 4 towers 

i.e. 236 flats and Karnal technology is being used for the remainder 

requirements of waste water treatment. It will also be relevant to 

mention herein that since the visit of the SDM, Derabassi & AEE, 

PPCB, RO, Mohali dated 02.03.2023, the 4 additional pits have been 

constructed and are now in commission. 

 
x. Thereafter, as per the undertaking of the Project Proponent, an 

additional STP with capacity of 180 KLD was installed at the Project 

in May, 2023 and the same has been operating since. Thus the project 

has 2 STPs based on Moving bed biofilm reactor (“MBBR”) 

Technology to treat domestic effluent generated from the Project and 

around 300 KLD of effluent is being treated by the 2 STPs. 

 
xi. It is submitted that a NOC has been issued by the Punjab Electrical 

Inspectorate, Chief Electrical Inspector to Govt. Punjab Patiala dated 

12.07.2023 that the inspection of subject cited following Electrical 
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Installations was carried out by this Department and same were 

found to be conforming to the relevant provisions of Central 

Electricity Authority (Measures Relating to Safety and Electric 

Supply) Regulations, 2010. The installations are approved for the one 

year means valid till July, 2024. A copy of the NOC issued by the 

Punjab Electrical Inspectorate, Chief Electrical Inspector to Govt. 

Punjab Patiala dated 12.07.2023 is annexed herewith and marked 

hereunder as ANNEXURE AR-VIII. 

 
xii. Recently, the Project Proponent again got water and soil samples 

tested from Dr. Ghuman & Gupta Geotech Consultants and all 

parameters were found within the permissible limits. The findings of 

the said reports are enumerated hereunder for ease of reference; 

 
a. As per analysis results of treated waste water of both STPs, the 

conc. of BOD has been found as 24 mg/l and 23 mg/l at the 

outlet of STP of 250KLD and 180 KLD,respectively, against 

the prescribed standards of 100 mg/l. Also, the values of all 

other parameters such as pH, COD,TSS,TDS, chloride, 

sulphate and oil/grease in the treated wastewater samples 

collected from outlet of STP of 250KLD and 180 KLD are 

found within the prescribed standards. 

 
b. Two soil samples were collected, out of which one was 

collected from the plantation area where treated wastewater is 

utilized for irrigation purposes and other from the location 

away from the plantation i.e background sample. The analysis 

results of both these soil samples show almost same values of 

all the parameters such as pH, chloride as Cl,  Sulphates as SO3 

in soil, ,  Sulphates as SO3 in 2:1 water:soil extract have been 
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analyzed. This substantiates that application of treated 

wastewater in the plantation area has not made any adverse 

effect on the soil of the plantation area.  

 
c. Two groundwater samples were collected, one of which  was 

collected from the hand pump existing outside the premises of 

the project site of Omaxe Greens and the other sample was 

collected from the underground water tank from where the 

potable water is supplied to the inhabitants of Omaxe Greens.  

 
- The analysis results of the groundwater sample 

collected from the hand pump existing outside the 

premises of the project site, indicate that the analyzed 

values of the various parameters are conforming to the 

permissible limits in the absence of alternative source 

prescribed in IS 10500-2012 as the limit for TDS is 

2000 mg/l. 

 
- The analysis results of the groundwater sample 

collected from the underground water tank from where 

the potable water is supplied to the inhabitants of 

Omaxe Greens, indicate that the analyzed values of the 

various parameters are conforming to the acceptable 

limits prescribed in IS 10500-2012. 

 
A copy of the reports dated 11.01.2024 are annexed herewith and 

marked hereunder as ANNEXURE AR IX. 

 
 

5. Vide its order dated 20.10.2023, this Hon’ble Commission issued 

notices to the Project Proponent and passed the following directions; 
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“The record reflects that Project Proponent had 
obtained EC in the year 2008 and as per the provisions 
prevailing on that date, the validity of the EC could be 
for initial period of five years further extendable to 
five years. The project has not yet been completed, 
hence, the project proponent is required to explain if 
after expiry of the EC he can proceed with the project. 
 
Considering the issue involved in this matter, at this 
stage, we deem it proper to issue notice to Omaxe 
Greens Housing Society at Ambala Chandigarh 
Expressway, Village Jharmari, District Mohali, 
Punjab. 
 
The registry is directed to effect service on the above 
said project proponent. 
List the matter on 15.01.2024” 

 
6. It is reiterated that Environmental Clearance under EIA notification 

dated 14.09.2006 was granted by Govt. of India, Ministry of 

Environment and Forest vide letter dated 08.05.2008 for 

construction of Project. This EC was granted to the said project with 

following details: 

 
i. The project was admeasuring a total of 62120.99 sqm.  

 
ii. A total of 660 units/Apartments were to be constructed, 

out of which 450 Apartments were to be 3BHK, 150 

Apartments were to be 2BHK and 60 Apartments were 

meant for the Economically Weaker Section (EWS). 

 
iii. The total built up area of the project was 97456.96 sqm 

 
7. As per para 9 of the EIA notification dated 14.09.2006, the validity 

period of the EC granted to the project was for 5 years i.e. up to 

07.05.2013 The construction of the project was started in the year 
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2008 after obtaining Environment Clearance. However, the 

promoter company has constructed only 584 no. of Flats in 9 

Towers, which was verified by the Officials of the Punjab Pollution 

Control Board (@ Pg No. _____). Out of these Flats, as of now, only 

450 are occupied. The Project Proponent obtained the permission 

for occupancy or use of Flats and laying down services from 

GMADA from time to time, which also substantiate the construction 

of  the project has been as per EC norms and within its validity 

period. Detail in this regard is given as  under:   

 
- Estate Officer GMADA granted permission for occupation/ use 

of 71 Flats of Block-A-1, 71 Flats of Block-A-3 and 71 Flats of 

Block-A5 i.e. total 213 flats, vide letter no. GMADA – SDO(B)-

10/44520 dated 03.12.2010. (ANNEXURE AR - III). 

 
- Thereafter, the Estate Officer GMADA granted permission for 

occupation/ use of 71 Flats of Block-A-2, 64 Flats of Block-B-7 

i.e. total 135 flats, vide letter no. GMADA – SDO(B)-11/6954 

dated 01.03.2011. (ANNEXURE AR - III). 

 
- The District Town Planner, Department of Town and Country 

Planning has issued a certificate for internal services dated 

11.08.2010  mentioning that the Omaxe Greens has completed 

development work within the residential colony. The said letter 

is annexed herewith and marked hereunder as ANNEXURE AR 

- X. 

 
- The structure work of remaining 236 Flats in Tower No.A-4, A-

6, C-8, D-9 was completed prior to 07.05.2013. However, 

finishing work of these Flats was done as per occupancy taken 
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by the respective owner of the Flat. Accordingly, the final 

completion certificate was issued by the GMADA vide letter no. 

vide letter no. GMADA/STP/2018/2103 dated 11.09.2018. The 

said letter is annexed herewith and marked hereunder as 

ANNEXURE AR - XI. 

 
8. From the above, it is evident that the construction work of 348 no. 

of Flats including their finishing work was completed prior to 

March, 2011 and major construction work pertaining to remaining 

236 no. of Flats was also prior to 07.05.2013. Therefore, the 

promoter company has not violated any of the conditions of the EC 

and the construction was completed till the subsistence of the EC. 

 
9. Further in response to the findings of the Committee constituted in 

compliance of Order dated 17.042023 in the present OA, the Project 

Proponent submits as under; 

 
a. As of now, out of 584 Flats only 511 Flats have been 

occupied. Accordingly, the maximum population of the 

Project could approximated at 2555 persons considering that 

5 people live in each Flat. However, in some of the flats 

about 2-3 persons or even one bachelors are residing, who 

are working in the nearby industrial units. Therefore, as of 

now the maximum population of the project is not more than 

2555 persons, in any case. The Project Proponent has 

installed 2 modules of STP of capacity 250KLD and 180 

KLD, which are being operated properly and effectively at 

all the times to meet the prescribed standards. 

 
b. The maximum generation of wastewater from the project as 
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of now is not more than 350 KLD and most of the times it 

remains below 350 KLD. Therefore, 2 modules of STP of 

capacity 250 KLD and 180 KLD, installed at present, are 

sufficient to treat the present generation of wastewater in the 

Project. 

 
c. The maximum quantity of treated wastewater available at the 

outlet of the STP is about 345 KLD as some quantity of 

wastewater goes with sludge being wasted from the STP. 

The utilization of which is as under: 

 
• The Project is provided with dual plumbing in 4 no. towers 

having 236 Flats. Proper arrangement has been made to 

utilize the treated wastewater for flushing purpose in these 

towers and about 47 KLD of treated is used for flushing 

purpose in these flats 

 
• 0.5 acres of land area as per Karnal Technology within the 

project site and 2.5 acres of land area has been developed 

as per Karnal Technology outside the project site. This 

land has been taken on lease and the said lease is still 

subsisting.  

 
• The texture of soil in Lalru area is sandy loam. In the text 

Book titled “Soil Salinity And Water Quality” published 

by Dr. Ranbir Chhabra, at page no.195-197 of this book, 

it has been mentioned as under: 

“The method consists of growing trees on ridges 1 
m wide and 50 cm high  and disposing of untreated 
sewage in furrows or shallow trenches (2 m wide). 
The amount of sewage or effluent to be disposed 
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of in the system depends upon the type and age of 
the plant (canopy development), climatic 
conditions, soil texture, and quality of the 
untreated effluent. The total discharge of the 
effluent is so regulated that effluent disposed of is 
consumed within 12 to 18 hrs and there is no 
standing water left the trenches. Through this 
technique, it is possible to dispose of 5 to 15 cm 
(0.3 to 1 million 1) of the effluent per day per 
hectare and grow lush green trees. The disposed 
water is consumed through the following 
processes: 

 
a) Evaporation: 

Depending upon the climatic 
conditions, the potential evaporation 
of most places varies from 0.1 to 1.0 
cm/day.  
 

b) Deep percolation losses: 
 
The amount of water that can be lost to 
the groundwater through deep 
percolation will depend upon the 
permeability of the soil, which in turn 
depends upon the soil texture, 
structure, presence of impermeable 
layers (hard pan or CaCO3 layer) in 
the soil profile, and the ESP of the 
soil.  
 

c) Transpiration: 
 
In this technology, trees are used 
as biopumps, absorbing water 
from the soil, using a part of it for 
their biomass production, and 
releasing the rest in the 
environment through 
transpiration. The amount of 
water lost through this process 
depends upon the amount of 
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canopy developed (total 
transpiration area), the leaf 
physiology (the number of 
stomata per unit area), and the 
climatic factors. For normal 
cropped area, the 
evapotranspiration rates are equal 
to or less than the potential 
evaporation. However, 
transpiration in trees, because of 
their large canopy and the high 
transpiring area, can be many 
times greater than the potential 
evaporation. Chhabra (1988, 
unpublished data) from lysimeter 
studies observed that under 
situations where availability of 
water in the rootzone is not a 
limiting factor, 6- to 12-month-
old eucalyptus plants can 
transpire 6 to 10 times more 
water than the potential 
evaporation of the area. It is 
generally observed that after 
rainfall, soils under eucalyptus 
plantation dry more quickly than 
under other vegetation. 
 
It is estimated that about 60 to 90 
per cent of the discharged 
effluent can be bio-drained 
through transpiration. As a 
consequence, the applied effluent 
normally disappears within 12 to 
18 hrs resulting in no water 
stagnation, which in turn lowers 
the production of foul smell and 
eliminates breeding places for 
mosquitoes and other 
pathogens.” 

 
The aforementioned observations have also been adopted 
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by the have been mentioned  by the Ministry of Urban 

Development, Govt. of India in the Manual For 

Construction, Operation and Maintenance of STPs for 

utilization of treated wastewater. From the above, it is 

evinced that 300 KLD to 1000 KLD of treated sewage can 

be utilized in one Hectare in a day (120-404 Kl per acre per 

day) 

 
d. Besides, 14660 sqm of land area has been developed as 

lawns/land scapping. Therefore, by considering the 

suggested hydraulic loading treated wastewater as 5.5 

lt/m2/day ,1.8 lt/m2/day and 0.5 lt/m2/day during summer, 

winter and rainy seasons, respectively. Thus, the utilization 

of treated wastewater in this land area during summer, winter 

and rainy seasons is about 80KLD, 26KLD and 7 KLD, 

respectively. 

 
e. About 20-25 KLD of treated waste water is utilized in the 

construction activities being carried out of another project to 

our company in about 10 acres, nearby this project and 

treated wastewater is taken by other projects under 

construction nearby our project. 

 
f. The summary of the utilization of treated wastewater is 

tabulated hereunder for ease of reference; 

 
Sr. No. Source of Utilization of treated 

Wastewater 
Quantity of 

treated 
Wastewater 

(KLD) 
1. Flushing Purpose 47 
2. 3.0 acres of land area developed as 360 
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per Karnal Technology during rainy 
season 

3. Minimum quantity of treated 
wastewater being utilized in the land 
area developed as Park/Land scaping  

07 

4. For construction activities being 
carried out of another project to our 
company in about 10 acres and other 
nearby  projects under construction 
nearby the Project 

20-25 

Total 439KLD 
 

From the above, it is evident that the entire quantity of 

treated wastewater is utilized in a scientific and appropriate 

manner. 

 
g. The promoter company has provided water meters on the 

pipelines through which the treated wastewater is utilized for 

flushing purpose, irrigation of land area developed as per 

Karnal Technology, lawns/land scaping and construction 

activities etc. The promoter company is properly 

maintaining record of readings of all these meters and the 

Project Proponent has already taken up the matter with 

Thapar University, Patiala to get their services for obtaining 

Adequacy Assessment Certificate for  both these STPs. 

Copy of the Adequacy Assessment Certificate for both STPs 

issued by Thapar University, Patiala still awaited and would 

be placed on record of the Hon’ble Tribunal under the cover 

of an appropriate affidavit. 

 
h. As is evinced from Annexure AR VII & IX, the Project 

Proponent is regularly getting the effluent, soil, and ground 

water sampling from the 3rd party  NABL approved 
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Laboratory. Pertinently, these reports have also been sent to 

the PPCB for their reference and record. 

 
10. Additionally it is submitted that qua the issue of extraction of ground 

water, the Punjab Water Regulation and Development Authority 

Act, 2023, for Group Housing, does not contemplate any 

requirement for obtaining permission to extract groundwater. The 

relevant portion of the guidelines are extracted hereunder for ease of 

reference;   

 
    “…PERMISSION FOR GROUNDWATER EXTRACTION 
 

CHAPTER 3 
 

3.1 PERMISSION AND EXEMPTIONS 
 

No User shall extract groundwater or conduct any activity 
connected therewith without obtaining Permission of the 
Authority except for the following cases: 

 
i. for Drinking and Domestic usage; 

 
Explanation: A Unit shall be exempted under this clause only if 
the groundwater is utilized exclusively for Drinking and 
Domestic use. 
 

ii. for exclusive usage in Agriculture;  
 

iii. for use in a place of worship: 
 

iv. for a drinking and domestic Water Supply Scheme of 
Government: 
 

v. for use by an Establishment of the Military or of the Central 
Paramilitary Forces. 
 

vi. an Urban Local Body, Panchayati Raj Institution, Cantonment 
Board, Improvement Trust or Area Development Authority; 
and 

2085



vii.  a Unit extracting not more than 300 cubic metres of 
groundwater per month...” 

11. From the above-mentioned facts, it is clear that the promoter company

has constructed the project within the validity period of the

Environmental clearance except finishing work of some Flats. Also, the

promoter company is ensuring the compliance of the recommendations

given by the Joint Committee.

12. It is most humbly submitted that the present Original Application (OA)

prima facie reveals faults on the part of the authorities and not on the part

of Project proponent. This is evident from the aforementioned facts,

which are annexed with supporting documents.

13. It is humbly prayed that this Original Application be decided in favour of

Project proponent and against the Applicant in the light of above facts

and supporting documents.

14. The present reply is being filed on behalf of the Project Proponent

through its authorized representative, Mr. Digamber Dutt Sharma,

appointed vide Board Resolution dated 14.12.2023 issued by the Board

of Directors of the Project Proponent. Copy of the Board resolution dated

14.12.2023 is annexed herewith and marked hereunder as ANNEXURE

AR-XII.
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9. Environmental clP8.rance is subject to final order of the Hon'ble
Supreme Court of Indi'-'- )in the matter of Goa Fou ... �Jation Vs. Union of
India in Writ Petition (Civil) No.460 of 2004 as may be applicable to this
project.

10. Any appeal against this Environmental Clearance shall lie vvith the
National Environment Appellate Authority, if preferred, \,Vithin a period of
30 days as prescribed under Section 11 of the National Environ1nent
Appellate Act, 1997.

Copy to: 

(�� 
(Bharat Bhushan) 

Director (IA) 
I 

� - > 

l "I (·! · ( '\. . ?. · .... ' t:-.:. 

1. The Secretary, Department of Environment, Government of
Punjab, Secretariat 1 Chandigarh.

2. The Member Secretary, Punjab Pollution Control Board, Zonal
Office, Patiala, Punjab.

3. The CCF, Regional Office, Ministry of Environment & Forests(NZ),
Bays No.24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160 030.

4. IA - Division, Monitoring Cell, MOEF, Nevi Delhi - 110003.
5. Guard file. 

I 
(Bharat Bhushan) 

Director (IA) 
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d. 

Proceed,l\(JS (Aul~S,M'd 1021) 

m'/d 
ay aoct 0.5 lt/m>/day during summer, winter and rainy reasons, respectively. Thus, 

the utilization f 0 treated wastewater in this land area during summer, wintr.r and rainy 

seasons is about 80 KLD, 26 KLD and 7 KLD, respectively. 

Ab ut lS0-175 KLD of treated wastewater is utilized in the construction act 1vities being 

carried out of another project to our company in about lO acres, nearby this proicct and 

treated wastewater is taken by other projects under construction nearby our project. 

e. The summary of the utilization of treated wastewater is given as below:_ 

f. 

g. 

Sr. No. Source of utilization of treated wastewater 

1. Flushing Purposes 

2. I 0.5 acres of land area developed as per Karna I 

Technology during rainy season 

3. Minimum quantity of treated wastewater 

being utilized in the land area developed as 

Park/Land scaping 

4. For construction activities being carried out of 

another project to our company in about 10 

acres and other nearby projects under 

I construction nearby projects. 

\ Total 

Quantity 
wastewa 

\ 

of treated 

tcr (KLD) 

47 

40 

07 

150-175 

2 44-269 KLD 

From the above, it is evident that the entire quantity of treated wastewater 1s utilized in 

a scientific way. 

The promoter company has provided water meters on the pipelines through which the 

treated wastewater is utilized for flushing purposes, irrigation of land area developed as 

per Kamal Technology, lawns/landscaping and construction activities etc. The promoter 

company is properly maintaining record of readings of all these meters. 

• Handling of Solid Waste: 

The promoter company has recently installed a mechanical composter of capucity 10O.kg 

for handling of bio-degradable component of solid waste which is being operated prope1 ly. 

• Stacks of DG sets: 

All the DG sets are attached with proper canopies and stacks of adequate heielns. 

After hearing the officers of the Board and the representative of the project proponrnt, 

the Chairman of the Board decided as under: 

1. The project proponent shall operate its STP regularly and efficiently so as to achieve the effluent 

standards prescribed by the Board. If the STP installed by the project proponent faih lo achieve 

.:15he prescrt1Jed effluent standards, environmental compensation shall be imposed on the project. 

2. The promoter company shall immediately install additional module of STP so as to have total 

capacity of STP as 400 KLD within 03 months and also submit the proposal to the Board 111 form 

of PERT chart for the same, within one month. 

3. The promoter company shall not discharge its domestic effluent (treated or untreated) into choe 

/drain/river Ghaggar or in inland surface water at any time or any other unauthori1cd place by 

any unauthorized means. 

4. The project proponent shall well maintain the plantation area (0.5 acre) as per karnal 1echnology 

so as to ensure that there is no wild vegetation in the plantation area, shall provide permanent 

pipeline network for uniform distribution of wastewater in the entire plantation arra ;:;nd ~hall 

ensure that there is no stagnation of wastewater in the plantation area at any rime. 
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s 

Procced111gs (/\utO$i1Vcd n, ! ) 

Hw PP $hitll .submit ;i concrete scientific proposal for disposal within 15 days In the office of 

r •Mronmt'ntal [ngincer, Hegional Office, S/\S Nagnr to handle treated wastewater from the 

p•1)1ect .ii completion staB~· 

l'P \hall ,,1~0 develop the vcrmicomposlinB to manage the biodegradable solid waste. PP shall not 

thrnw burn or burry any solid wastes in open outside premises or in drain/ water bodies. 

7. Pl \hall promote use of alternatives of single use plastics (SUP) and awareness to discourage use 

of plastic., through their Corporate Environment Responsibility (CER) activities. 

PP shall 011sure that there are no usages of single use plastic- thermocol disposable items such as 

wiltN bo ties / water pouches/water cups, plates, forks, spoons, straw etc. ar. ·ngle use 

de. Jratrve material made of plastic-thermocal or any other non-biodegradable material in the 

pr,,n11scs. 

9 The PP shall maintain the record of readings of water meters provided on the pipelines so as to 

\ crrfy the water balance. 

10 l h,• proJect proponent shall for CTO under the Water Act, 1974 and Air Act, 1981 within 7 days 

alongwith requisite documents/fee. 

11. Tht· Environmental Engineer, f!egional Office, Punjab Pollution Control Board, SAS N_agar shall visit 

the project site to verify the statements of the project proponent, process the consent to operate 

applications for the project proponent under the Water Act, 1974 and Air Act, 1981 on merits und 

~end his report/recommendations in the matter accordingly. 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

heanng 

. ~, 
Environmental Engineer 

for & on behalf of the 
Punjab Pollution Control Board 

End st. no ......... 7.2.-;'?;,7 Dated ... "1.S •. '\_1_ • --n-----' 

/\ copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Contra~ l 
BoMd, f!cg1ona_l Office, SAS Nagar. It is requested to verify the compliance made by the project proponent 
and sh~II S1Jbm1t further report and recommendations. 

0,~~s\ll\?JL 
Environment~! ?nginc!er 

for & on behalf of the 
Punjab Pollution Control Board 
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